
                           

Present:- Sri N. J. Haque, CJM, Sonitpur, 

Tezpur 

Tezpur PS Case No-1648 of 2021 

GR Case No-2660 of 2021 

U/S-457/380 of IPC 

 
ORDER 

13.08.2021 

Case record put up today before me. 

Accused persons, namely, Md. Saddam Hussain 

aged about 24 years and Md. Abdul Rajek aged 

about 22 years were arrested and produced before 

this court in connection with this instant case 

registered under section-457/380 of IPC.   

Seen the Forwarding Report, Memo of Arrest, 

Inspection Memo, Notice u/s-50 of CrPC, Medical 

Report, Check List and Case Diary.   

On perusal of the entire case record, it disclosed 

that the accused persons are produced today on 

being arrested on 12.08.2021 at 4 PM and 

thereafter, they were duly undergone COVID-19 

test at Kanaklata Civil Hospital, Tezpur where they 

tested negative. 

The I/O had complied the guidelines of Hon’ble 

Apex Court given in the case of State of Bihar 

v/s Arnesh Kumar. The I.O further submitted the 

check list in accordance with law on complying the 

provision of section-41(A) of CrPC 

Accused persons are found to be represented by 

their Ld. Counsel. 

Seen the bail petition bearing No-494/2021 filed for 

the accused named Md. Saddam Hussain praying 

for his bail. Bail petition filed in support with an 

affidavit.  

Heard both the sides and perused the petition with 

the case record. 
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On perusal of the case record it unveiled before 

this court that criminal law sets in motion closely 

on lodging an ejahar by the informant Sri Jyotirmoy 

Chakraborty alleging that since 10 days back, he 

along with his family members staying at Guwahati 

and thereafter, today i.e. on 09.08.2021 (since the 

date of filling FIR) his neighbour informed him that 

some unknown culprits had stolen his household 

articles. It is also alleged that on receiving the 

information he immediately returned back from 

Guwahati and saw his two nos of doors had been 

broken and stolen away around Rs.50,000/- 

including gold ornaments i.e. 03 nos of gold chain, 

06 nos of rings, 08 pairs of bangles amounting to 

Rs. 4,00,000/- to Rs. 4,50,000/-.         

It also disclosed from the case diary that the stolen 

cash money was recovered from the possession of 

accused Abdul Rajek @ Putia and the case was 

registered u/s-457/380 of Indian Penal Code. It 

also disclosed from the case diary that the accused 

are also involved in other cases such as Tezpur PS 

Case No-847/21 registered under section-457/380 

of IPC. The offences punishable u/s-457/380 of IPC 

appears to be cognizable and non-bailable in 

nature. The investigation of this case is pending at 

a pre-matured stage and nature of offences 

involved in this case deserves meticulous 

investigation of the I.O. More also, the I.O 

deserves a fair chance to investigate the case 

properly to unveil the concealments from the 

alleged incident. 

Therefore in the light of all the aforesaid 

discussions this court not finds anything to allow 

the bail of the accused persons. Hence, the bail  
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prayer of accused Saddam Hussain stands rejected 

due to devoid of any merits.    

Seen the prayer of the I/O where the I/O has 

prayed 05 (Five) days of police custody of the 

accused named Md. Abdul Rajek @ Putia stating 

that for the sake of recovery of other stolen articles 

police custody is required.  

Now, coming to the question of granting of police 

remand of accused Md. Abdul Rajek @ Putia, this 

court has meticulously considered the materials 

available in the case diary that the stolen cash 

amount was recovered from his possession and 

other stolen articles yet to be recovered, the police 

remand of accused Abdul Rajek is required. 

Accordingly, having considered upon the materials 

on record, the prayer of I/O regarding police 

custody for 05 days is allowed. Hence, accused 

named Md. Abdul Rajek @ Putia is sent to police 

custody for a period of five days and during his 

police remand, the I/O is directed to follow the 

guidelines of Hon’ble Supreme Court given in 

the case of D.K. Basu –vs- State of West 

Bangle.   

Further, the I/O shall provide adequate medical 

treatment to the accused person during his police 

custody by way of medically examining the accused 

person in every interval of 24 hours and the I/O 

shall forward the medical reports of the accused 

person before the Court. The I/O shall not torture 

the accused person in any manner which is not 

permitted as per law.   

The I/O shall produce the accused persons before 

this court on 18.08.2021 after examining COVID-

19 test.  
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Furthermore, the I/O shall comply the guidelines of 

COVID-19 during police remand of the said accused 

persons.  

Accordingly, accused, named, Md. Saddam 

Hussain is remanded to judicial custody till 

26.08.2021. 

Also seen the prayer of the I/O for perusal of 

seizure list along with the seized articles i.e. cash 

amount of Rs. 7500/- (Rs.500/- x 15= Rs. 7500/-), 

one new VIVO mobile handset IMEI No-

860409054196011 & IMEI-860409054196003 and 

one Tax Invoice SL. No-2059 Aziz Market VIVO 

Mobile Y125 (3/32) amounting to Rs.10,990/- 

marked as MR No-304/2021. The prayer of the I/O 

considered and allowed and seizure list is seen 

along with the seized money and other seized 

articles. I.O shall keep the seized money in his safe 

custody. 

Let furnish photostat copy of seizure list and the 

seized cash amount to the I.O, keeping the original 

seizure list with the case record. I.O. shall deposit 

the cash amount of Rs.7500/- through Treasury 

Challan in Govt. Refundable Fund of Account.   

The Superintendent of Central Jail, Sonitpur, 

Tezpur is directed to comply with the aforesaid 

guideline for prevention of COVID-19 pandemic 

inside the jail premises.   

Inform all the concerned.  

 
            Sri N. J. Haque 
                   Chief Judicial Magistrate                                    
               Sonitpur, Tezpur 


